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Shri Somaji Badaji, 
Kadi Railwai Station, 
Kadi. 	 ...Applicant. 

( Advocate : Mr.R.:.Vakjl ) 

Versus 

Union of India, 
notice to be served through 
S ecteta rv, 
Railway Ministry, 
Rail Bhava.n, 
New Delhi. 

General Manager, 
Jestern Railway, 
Churchga 1e, 
Bombay. 

Divisional Railway Manager, 
Kothi Compound, 
Rajkot. 

Station Superintendent 
Kadi Railway Station, 
Kadi. 	 . . .Respondents. 

Advocate : Mr.B..Kyada 

\ 	1) 	A U u T 	T 	T u 1  r' T 

O.A. NO. 191 OF_1992. 

Date : 21-04-1992. 

Per : Hon'ble Mr.R.C.Bhatt 	; Judicial Member 

This application under Section-i 9 of the 

Administrative Tribunals Act, 1985, is filed by the 

applicant working as a Substitute Waterman, since 

24th September,1964, with the Railways seeking the 

relief that the respondents be directed to consider 
Y 

U his services and to pay him accordingly. The learred 
2— 

advocate for the apolicant submitted that though the 

4pplicant is working since 1964, till today his services 

are not regularised and he is given the work as a badli 

worker and he is paid da:Lly wage, While the other 
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persons who joined the asiLaays as Substitute Tgaterman 
I— 

are regularised. The applicant has produced at 

Annexure-A/2, the copy ot the application or represen-

tatiori made by him by Regd. A.D. on 17th August,1990, 

to the Divisional Railway Manager, respondent no.3, at 

Rajkot with copy to the General Manager, also to corsider 

his case for regularisation. To-day learned advocate 

for the applicant producec the A.ID. receipt ol the said 

application. Thus, it is clear that the applicant 

did make such application i:or regularisthg his services 

on 17th august, 1990 vide Annexure-A/2, to which no 

reply is given. 	Mr.3.R.Kyada, learned advocate for 

the respondents submits that the respondents will 

consider this application Annexure-A/2, within three 

months and give reply to the applicant. Hence the 

following order is passed : 

OFDER 

The respondents are directed to 

Consicer the apolication Ansexure-A/2, 

dated 17th Augu3t,1990, to regularise 

his services and the same be disposed of 

according to law, within three months 

from the receipt of the order of this 

Tribunal. The application is disposed of. 

No order as to costs. 

R.C.Bhatt ) 
Member (fl 
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